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Vijei Behadur Singh,

aged shout 38 yesrs,

son of Shri Indradeo Singh,
presently posted as Switch lMan et
Behatpur Stetion, Verasnasi.

Ram Tirath,

aged egbout 41 yeers,

son of Shri Jinku Ranm,

presently posted as Switchmen at
Behatpur Stetion, Verenasi,

Rem #uter Yadev, aged

shout” 45 yesrs,

son of Jagennath Posted as Switch Man
ot Kashi Station, Varenasi.

Remenand Yadav,

aged sbout 38 yesrs,

son of Shri R.K. Yedev,

posted 2s Switch Men at Kaghi Stetion,

Varanasi.

Ligh I’c‘j Din,

aged sbout 52 years,

son of late Shri Hanki Yedav,

posted es Switch Men at Loh ta Station,

Veranesi.

Dukhi eced shout 48 years, :
son of Shri Gulshal, posted as Switch Man
at Biochata Stetion, Versnasi.

Bebu Lel &aged sbout 52 years,

son of Bhegirathi, posted as Switch Man et

Bebetpur Stetion, Varanasi.

Kedar Neth Yadev,
aged shout 42 years,
son of Hathoo Yedeh,

posted as Switch Man under Traffic Inspector,

Varanaei Statione.
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Daya Rem eged sbout 42 yeers,
son of Herxznoo Ran,

posted as Switceh Men at shivpur Statlon
Varanasi.

Rejpel aged shout 40 yeers,

son of Kautu Ram,
posted &s Switch Men at Shivpur Station,

Veresnasie.

Puttan Lzl aged ehout 52 years,
son of Moti Lal, posted as Swhtch Men
ot Babatpur Stetion, Varanasli.

Brijesh Kumar sged shout 38 yeers,

son of Setish Kumer Srivesteve,

posted as Switch Man at Bebetpur Stetion,
Verenasi.

Munni Lel aged sbout 42 yeers,

son of Shri Chhotey posted as Switch Man
=t Bahatpur Stetion, Veransasi.

Dhani Shanker Singh,

- eged sbhour A7 years,

con of Jeet Nerein 8ingh,
posted as Switch Man at Veerpstti Station,
Varenasi. )

Rem dshish aged shout 45 yeers,
son of Jhinguri Rem,

posted at Veerpatti Station,
Varenasi.

Rem Lekhen son of Shri Pal,
resident of village Husaldiya,
P.0. Gomatinager, Lucknow.

Beni Presed Tiweri,

son of Late Lakshemen Presad Tiwari,
resident of House Yo, 569 K/231/6 Sneh Negar
elerhag , Lucknowe

Rem Bhejen aged shout 39 yeers

e 1 M ) <, Di i Y ¥ 1
son,of P15+ Mg re ] DInBORE Ofrice
Deodoot, District-Bersbanki.

sipehi Lal eged shout 49 yesrs,

gon of Besul Precad,

resigent of villege and post Rokeri,
District-éllehebad,

Diwan Presed sged shout 51 years
son of Eam gra%ad, resident of villege

and post office end District Unneo.

o



214 Rarmm Raten Pal aged ehout 80 years,
son of Shri Shiv Raten,
resident of House No,55/24 #nandhazer Alarbegh,
Lucknow.

22, Mohd. Shaminm aged ¢bout 32 yesars,
son of Shri Mohd. énsecer,
resident of 554 Gg/7 Damodsrnsger, élarbegh,
Lucknowe.

23. Rejesh Kumer eged shout 38 yeers,
son of Ram Presed,
resident of Rellway Colony Unnao,
District-Unnao.

24, Suwitch Man's éssocistion,
Notthern Reilwey,
Lucknow Mendel heving ite head

PIfice st T-6-B Reilwey Stetion Bebestpur,
through its Shri Vijel Behadur Singh.
o......-....-..n.‘ﬂpplicents

( By &dvocate Shri B.K. Narein )

Versus

1. Unior of Indie,
through Ministry of Rallways,
Reil Mentreyeslay,
New Delhi,

o, Finenciel Mensger, Reilways,
New Delhi.

Se Cheirmen Reilwey Boerd,
New Delhi.

4, Hon'ble Rellwey Minister,
Government of India,
New Delhi. csesseseeses s Respondents

( By &dvocecte Shri &.K, Geur )

O RDER_

HOMIRIE VAT GEN. KeK. SRIVASTAVE,NENBER-#

In this O.4. filed under Section 19 of ddministretive

\



Tribuneles &ct 1935, the applicents have prayed ﬁlat‘wﬁ)e
W TCentral
Pay scele of Switchmen determined by the Vt{ Pay Commission
(in short CPC) be enhenced and the sazme bp fixed equivalent
to the sczle of @ssistant Stetion Measters (in short &8M).
In the present cece, 23 applicentslwar&working as Switchmen in
n

the Rallweys and applicent no.24 is?atzssociation of Switchmen.

2, The fects of the case are thet prior to Vth CPC the
Pay sceles of dssistent Station Mester and Switchnmen were
exectly seme, in &s much as in the IIIrd Pay Commission their
scele wes Rs.330-560/- and in the IVth Centrel Pey Commission
1tk\:mé\RS.1200-2040/-. It is further steted thet in the cedre of
4%k five different b‘»_ﬁv sceles by way of promotional avenues
heve heen provided i.“:«, the Pay scale of Rs.1200-2040/-,
Rs, 1400-2300/- 5 Bse1600-2660/~, Rs,2000-3200/~- and Rs.2375-3500/-
whereas there i1s no such prombtional avenues in the cadre of
Switchmen and they heve been provided only one scale of
Rs, 1200-2040/-.

e
3. The learned counsel for the applicent has stated that the
nature of duties and responsibility of Switchmen and 4SM are als
same and, therefore, they sre entitled to be placed in the

same pay scele.

4, The lecrned counsel for the applicant further submitted
#het in persuence to the recommendation of Vth Pay Commission
Reilway @dministretion has issued Rellway Services (Revised
Pay) Rules 1997 providing the schedule for revised pay scele

- = LN
and the schedule 3 © - scele no. 7° is appliceble on the
applicents and by #11g schedule the post of Switchmen, Cebinmen,
Shunting Jamadar§&1unting Mzsters have heen clubhed together

slthough the requisitze,cwqualification of Switchmen are higher.

b



4, The learned counsel for the epplicant finally submitted
thet this revision has beenhillega])_;hdone which hes resulted
in reduction in renk. Being eggrieved with the revision,
applicant suvbnmitted representetions on 22.01.1998 and 24,02498
but nothing could be donee.

Se The claim of the spplicant ha&been resisted by the
R

respondents by filing C4& wherein it hashsﬁ:ated thet applicants

are not entitled for revision of their selary. 1t has been

steted thet ﬁlehl?ev Commission wes appointed by the Government
ol

and 1t hed gone cwet:eils of various psy sceles of Governnent
employees including Rallwey emplojees. Wwhile recommending the
replecement scale,Vth Pey Comiési’on had given due considere-'o
tion to the memorsndum submitted by verilous associations.
Respondent®s counsel have also stated that for any anomely in
the revision or fixation of pay scale statutory arbiteation

mzch inery has been prcgvided known as National/Departmental

b b
anomely committee and Joint consultetive Machinary (Jcmy,

G, We heve heard councsel for the nerties at length,
considered their subnmissions end perused records, &s well as

plezdingse.

7e There is no dispute with regard to fectual natrix of
the cece. However, the question for\\}vuuha"determinetion ig as
to whether the disputef with regard to revision of applicent!s
Pay scele cen be agitated in #11s court directly without
approeching the depertmentel erbitretion mach inery 1l.e.,

JCM or anomzly committes.

8. Pay sczle on various posts and categories are being

T .
fixed on the baslis of requisift‘e\gauéati‘onal-- gualification,

N
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source and mode of eppointment, nature of work, quality and
gquantity of wér% end the responsibility attached to it.

Y
theh ‘
Quantity may be/seme but quelity and responsibility may differ

«

Hon'ble Supreme Court
and considering these aspects/in the cese of State of U.P.

and Ors. Vs. J.P. Ghaurasia and Ors, 1989(1) SCC 121 has
ohserved 8s under:-
| "he question of posts of equation of pey rust be

deternined by expert bodies bike Pay Commission.

They would be the best judge to evaluate the nature

of duties 2nd responsibilities of posts, If there

ies sny such determination by & Cormmission or Committee,

the court should normelly eccept it. The court

dhould not try to tinker with such equivalence unless

it is shown thet 1t wes mede with extraneous
eonsideration.”

9. Pay Commission is o deviee by which an independent
body of experts investigates the demends of Central Government
employees and submits its recomﬁendations,on which decision
\by the Government is teken. JCH offers an effective
“Eegothtinépmachinery and the awards given by it are binding

on ho# the sides i.e., Government end its employees.

\

10. Likewlse Departmentsl anomaly has been provided in
every depertment which examines the anomaly crept in the
report of Pay Commission in fixing the pay sceles of two

different categories.

11. @dmittedly, the applicants have not epproached any of
these remedies avellable to ﬁwem'aﬁd have approached this

Pribunsl directly without availing effective alternstive

remedies availehle to them.

o

12. For the ressons atated above, the 0.4. is lisble to be



diemissed. The 0.4. is, therefore, dismissed. It is however,
open to the applicents to make an appropriate representation

to the znomaly committee, if they sre sc advised.

13, There shall be no order as to costse.
MQE{:(I"J &lﬂber-@
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